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21.,1.2004

Frasent & Shri Satish Kumar, l@arned counsel for
the applicantsz  in Mg {original
respondents ).

HA_2709/2003

Learnaed ocounsal  for the a&appiicants  in MA
admits that they have filed a Civil Writ Petition in

the Delhi High Court against the order nassed by tThis
~

Tribunal in 0/ No,2949/72007 decided on 10,9 ,2003,

P He also states That matter to come un  tor
hearinges before the Delhi High Court. In that view of
1w matter, it would be anpropriats that the
applicantsfpetifiéners seeks appropriate order  of
%taying the operation of the order, it any, through
the High Court.

5,77 in these circumstances, mMa 2709772003 must fail

dismissead,

S.A. SINGH) (V.S. AGGARWAL.)
ADMINISTRATIVE MEMRER CHATRMAN
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